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COVERNMENT OF KERA]-A

Law (Legislation-D) Dep.rtment

NOTIFICATION

Datel, Thiruvanantltupttram. I6th f,Ijthgun' !U2' 9th Ashadha, 1939.

The following Ordinance promulgated by the Govemor ot'Kerala on

the 30th day of June, 2017 is hereby published for general information'

No. 1 4352/Leg.D2 l20l7 lLaw. 30th June,2017

By order of the Govemor,

M. H. MoHAMMEU Rnrt,
Special Secretary Quw).
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' ORDINAME No. 12 OF 2017

THE KERAI/, MOTOR VEHICLES TAXATION
(AMENDMENT) ORDINANCE, 2OI 7

Promulgated by the Govemor of Kerala in the Sixty-eighth Year of the
Republic of India.

AN

ORDNANCE

further to amend the Kerala Motor Vehicles Taxation Act, 1976.

heanble.-W HEREAs, the Legislative Assembly of the State of Kerala
is not in session and the Govemor of Kerala is satisfied that ctpumstances
exist which render it neoessary for him to take immediate action;

Now, Txenrrore, iu exercise of the powerc conferred by clause (l)
of Article 213 of the Constitution of India. the Governor of Kerala is
pleased to pomulgate the following Ordinance:-

l. Ehort title and commencemen.<I ) This Ordinance may be called
the Kerala Motor Vehicles Taxation (Amendment) Ordinance, 2017.

(2) It shall come into force on the lst day of July, 2017.

2. Act 19 of 1976 to be temporaily amended.-Dwing thg period of
operation of this Ordinance, the Kerala Motor Vehicles Taxation Act, 1976
(Ast 19 of 1976) (hereinafter refened to as the principal Act), shall have
effecfsubject to the anendrnents specified in seclion 3.

!. Amendment of section 2.-ln the principal Act, in clause (e) of
section 2, after the words ..value added tax", the following words and
symbol ' goods and services tax or such other tax as may be levied by the
Central or State Govpmment," shall be inserted.

P. SATIlldtSIVAlvt.

GOI.ERNOR.
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